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Heard Shri A.Das, learned counsel appearing for 

the Appl.ica*t(wtdow of a deceased Rly. Pension h*1.4er) and 

Shri 3.K.3ha, learned Coinsel appearing for the Respondents-

Railways in presence of * 

Suratan Bibi(Applicant, the widow of the Reb .Rly. 
employee) 
91iaima Xhatu*(Widow daughter of the ApplicanVRe. 
Rly. employee) 
NasiTna Began (Widow daughter of the &plicarRetd. 
Rly. employee) 
Taslima Xhatu* (Married daughter of the App licant/Retd. 

employee) 
Rahim Khan(Son of the Applicarit/Retd.Rly. employee) 
Azizur Rahaman(Husband of Halimakhatn, the daughter 
of the Applicnt/Retd. Rly. employee) 
Md. Jabar(Musband of Tasliina Khatun, the daughter of 
the Apolicant/Retd.Rly. employee) 
i<alim Akhtar (A relative of the parties)1. 

The Pension Payment Order No.992 issued in 

favcir of the Applicant has been produced for perusal. 

The Postal Savings Bank Accomt No.291030 operating at 

Bentkar(Cuttact) Branch Post Efice(that was opened in 

the name of the Aoplicant) has also been produced algwith 

the savings Bank Accoint(boaring No.7030) Pass 3O'ok running 

in the Indian Overseas Bank (Jaganathpur Branch) in the 
At 

name of the Applicant has also been prod  tced for perusal. 

It appears, arrear pension amounting to R8•  

2,76,696.00 was deposited in the Post )ffice SavinBank 

(bearing ACCOUnt No. 23100) at Bentkar Post OffJACe on 

2.3.05 and an amint of Rs.2,76,600 .00 was withdrawn from 

the said Savings Bank Accoint on 3.3.05. 

It is seen that (a) pension of Rs.2181j.. 
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credited in the said Savings Bank Account on 1.4.05 and 

an amoint of Rs. 2200/- was withdrawn on 5 • 4.05 and (b) 

pension of Rs.2131/- was credited to the said Savings 

Bank Account on 30.4.05 and an &rno..lnt of Rs.22O0/ 	5 

withdrawn on 4.5.05. 

5 • 	perusal of the Savings Bank Account 140.7030 

operating in Jagannathpur Brnch of the Xndian Qverseas 

Bank, it appears that an amount of Rs.2,70,000/- had been 

deposited in the said Bank Account on 9.3.5. 

By producing a Memorandum signed by the parties 

present, it has been disclosed that R3.6000/- had been 

paid to the Advocate appearing for the Applicant. 

Since the desired relief, as claimed by the 

Applicant, has already been granted by the Rai1was, this 

0.A* is hereby dro9ped. 

The PP0 and the Savings Bank pass books of 

the post office and Bank, which were produced for perusal, 

are handed over to the Alir- ant in Presence of the 

parties. 

Send copies of this orcer to the partins. 
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